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Reservation for Dalit Muslims and Dalit Christians in the Country 

SHRISYED AZEEZ PASHA (Andhra Pradesh): Sir, I want to raise a very important issue 
in mis august House regarding the discrimination of Muslim Dalits and Chrisitian Dalits. Sir, 
right from 1936 they were availing SC status. Unfortunately, by the repugnant para 3 of the 
Presidential Order 1950, they were de-listed from Scheduled Caste category. Later on, in the 
year 1956, Dalits among Sikh community and in 1990, Buddhists, were re-listed once again 
through amendments. It was really a welcome step. But, the same facility was denied to 
Muslim Dalits who constitute only 0.80 per cent of the entire Muslim population in India as 
per Rajinder Sachar Committee Report Sir, the denial and deprivation to Muslim and Christian 
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Dalits go contrary to the Fundamental Right and basic spirit of the Constitution. Article 14 

speaks equality before law and article 15 clearly mentions about non-discrimination on the 

grounds of religion to any citizen. So, the denial and discrimination is a clear-cut violation 

of the basic tenets and the spirit of Constitution. While Article 16 emphasises equal 

opportunities in public employment but unfortunately, Muslim Dalits and Christian Dalits 

are not equally treated on par with other SC communities. So to undo the long done injustice 

to these communities, I strongly urge upon the Government to immediately amend the 

Constitution and re-enlist Muslim Dalits and Christian Dalits in SC category and implement 

the true spirit of articles 14,15,16 and article 20. Thank you. 

SHRIMATI BRINDA KARAT (West Bengal): Sir, I associate myself with the concern 

expressed by Shri Syed Azeez Pasha. 

SHRI KAMAL AKHTAR (Uttar Pradesh): Sir, I associate myself with the concern expressed 

by Shri Syed Azeez Pasha. 

SHRI MATILAL SARKAR (Tripura): Sir, I associate myself with the concern expressed 
by Shri Syed Azeez Pasha. 

SHRI ALI ANWAR ANSARI (Bihar): Sir, I associate myself with the concern expressed 

by Shri Syed Azeez Pasha. 

SHRI NAND KISHORE YADAV (Uttar Pradesh): Sir, I associate myself with the concern 

expressed by Shri Syed Azeez Pasha. 

SHRI TARIQ ANWAR (Maharashtra): Sir, I associate myself with the concern expressed 

by Shri Syed Azeez Pasha. 

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, I associate myself with the concern 

expressed by Shri Syed Azeez Pasha. 
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